il ~ Lentral Administrative Tribunal
' Principal Bench, Neu Delhi, N

CePeNoe, 53/96 in
U.A.Ne.1347/94

New Delhi this the 14th Day ef March, 1956,

‘Hen'ble Shri A.V. Haridasan, Vice=Chairman(d)
Hen'ble Shri R.K. Ahosja, Mzmber (A)

Sh. tallan,
5/® Shri Ram Beo Prasad,
R/¢ Shivpuri, Sscter Ne,9,
Ghaziabad,. , : Fetitiensr

(By Shri J.K. Bali, Advecate)

VeIsus
1e 3hri V.K. Aggarual,
- General Manager,
Nerthern Railway,
Bareda Hause,
New Delhi,
2. shri I.P.ﬁ.ﬁnand,
Divl, Railuay Manager,
Uelhi Divisien, Nerthern
Railway, State Entry Read,
New Delhi, Respandents

o (By Nene)

- DROER (ORAL) W .
by Hen'ble Shri A.y. Haridasan, Vice~Chairman(3)

This centempt patitian arises sut sf the
erder dated 12.1.1995 in 0,A.N9.1347/94 wherein
the Tribunal had gquashed the decategsrisatien of
the petiticner, directed the respendents te restors
the applicant te the past of Clectrical ﬁssistaﬂt
te treat that the applicent had, at ns stage, hasen
decategerised. Pursuant ts the crder, the réSQ@ndgnﬁs,
hseve passed an order in March, 1995 and have i%kﬁﬁ"ﬁ

Back ths pstitiensr as Llesctrical Assistant. Thse




Gy

petitisner has filed this uantampt Petition Stating

thét 2% a result of ths dlr@ctlans C@ntalnﬁc in tﬂ§V 
judgsment tz the rﬂapéﬂdbnus te treat the g%nlg;an%r  
not haUan been d&catsgmrisad, the p%titiansf was
sntitled to certain benefits which had been shéwh
at ﬁub;péras (2) te (c) af para 12 of the Contempt
Petition and these b@n%?its having net yet been glvgn
te him, the IﬁSp&nd&ﬂnS have cummlftﬂa Centampt af th@
Trlbunal He alsao graycﬁ that actien may he taf
agalnst the respendents under the Caniﬁmpt f Courts
Act ., k |
. On perusal of the p@fiﬁi@n and annexures
thereto, we find that thsre was ne intsntien in the
minds of th&erSp@nd&nés te cemmit a cant&mét af the
erders of the T;ibunal. In cempliance te th@ ardgr,
the have taken the petitisner hack as Elsctrical
: : , o
Asslstant. If certain benefits uhich fley from the
judgement are still teo be given to the applicant,
- ot is epen fer him to make a representatien iﬁ
\rQSp@ndents and if he is not Satisfied with the
eutcems th@r@af, te ssek apprepriate relisf in an:

ériginal appllcmtlen instituted in thab beh@i?

ﬁlth the abmva sbservatiens, the Contempt
Petitian is rejected, » ; ,y»n
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(ReK, Ahonja) _ (Aev. aﬁlﬁauan)
: VeCa (3)
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